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Date : 26-02-2026 This matter was called on for hearing today.
CORAM HON'BLE THE CHIEF JUSTICE

HON'BLE MR. JUSTICE JOYMALYA BAGCHI
HON'BLE MR. JUSTICE VIPUL M. PANCHOLI

[LD. ATTORNEY GENERAL FOR INDIA, THE SOLICITOR GENERAL OF INDIA AND
MR. K. PARAMESHWAR, LD SENIOR ADVOCATE AND AMICUS CURIAE TO ASSIST
THIS COURT ALONG WITH THE CENTRAL EMPOWERED COMMITTEE (CEC) VIDE
ORDER DATED 29.12.2025]
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Mr. D.P. Singh, Adv.
Ms. Tara Elizabeth Kurien, Adv.
Ms. Anchal Kanthed, Adv.

UPON hearing the counsel the Court made the following
ORDER

1. On 21.01.2026, Mr. K. Parameshwar, learned senior counsel and
amicus curiae, besides other 1learned Senior Counsel/counsel,
appearing in the matter, were requested to submit a comprehensive
note along with proposed questions that are likely to arise for
consideration in these proceedings. In deference thereto, Mr. K.
Parameshwar has circulated a self-speaking detailed note.

2. Let soft copy thereof be also circulated among learned Senior
Counsel/counsel for the parties as well as those who wish to assist
this Court as intervenors. In this regard, we have also requested
Mr Jay Cheema, learned counsel, who is known as a domain expert, to
provide his assistance to the Court.

3. The learned counsel for the parties are granted further time
to submit their respective notes, if any, by 10.03.2026. We do not
propose to extend further time beyond that, as it will
unnecessarily delay the proceedings.

4, The opinion of the Ministry of Forest and Environment shall be
of eminent assistance for the purpose of defining and identifying
(a) the expression ‘Aravalli Hills’ and ‘Aravalli Ranges’; (b) its
total extent; (c) its gradients, hillocks etc. (d) its forest
cover; and (e) the part of the Aravallis where settlements in the
form of cities, towns and villages have been existing for a long
period of time.

5. Similarly, we request the Ministry to suggest a panel of



domain experts along with their profiles. In this regard, Mr. Jay
Cheema, learned amicus curiae, and other learned Senior
Counsel/counsel are also requested to give the profiles of some
eminent subject experts for the purpose of constituting the
Committee, as was observed by this Court on the very first date,
i.e., 29.12.2025.

6. We are conscious of the fact that all activities, particularly
mining operations, for which Tlicenses and other requisite
permissions had been granted by the authorities, have presently
come to a halt. However, such a status quo will have to be
maintained for the time being until some of the preliminary issues
are effectively addressed after the constitution of the Committee.
7. Post the matter on 12.03.2026 at 2 p.m. for the purpose of
constitution of the Committee and formulation of the issues that

may arise for determination.
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